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Title : Papers laid on the Table of the House by members/Ministers.
MR. SPEAKER: Now, papers to be laid on the Table.
... Interruptions)
MR. SPEAKER: Nothing else will be recorded except papers being laid on the Table.
(Interruptions) G€,;*
g, g 3z areaw e At (off werdk gArg) | sweier wdlGY, 3 fPrerfeRa U 81T Ucel U2 XA § -
(1) wouet aftformr 1956 &t erer 619 @ &t suern (1) & sioaela fororeiRaa ugi & ww-vw yfer (Bodt e sisjeh Jizmaun)-
(v) sisarer iz Pl du 2eye Jufoan fmrRt Bem s, d¢ se & ad
2005-2006 & wriwzur & FBR grRI Aften b a2 3

() sisamer 3l formlar dlu 2wy Afoan o forem fefics, Wi¢ scrr & ad 2005-2006 @1 aiftfes gferdgor, crramdifdna o=
den Jof U2 Briqw-wercxnuiers & Ry,

(2) 3wles (1) 3 Sfeerfla udi wt 31 ueet U2 3361 A gu fActsa B wrur gerfar are [ (Bsdl aen 3E)sft Axaaur),
( Placed in Library. See No. LT 7003/2007)

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI OSCAR FERNANDES): Sir, I beg to lay
on the Table —

(1) A copy of the statement (Hindi and English versions) relating to Maritime Labour Convention, 2006 adopted by the
International Labour Conference at its 94t Session, Geneva, February 2006.

( Placed in Library. See No. LT 7004/2007)

(2) (i) A copy of the Annual Report (Hindi and English versions) of the V.V. Giri National Labour Institute, Noida, for
the year 2005-2006, along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions) by the Government of the working of the V.V, Giri National
Labour Institute, Noida, for the year 2005-2006.

(3) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (2) above.
( Placed in Library. See No. LT 7005/2007)

(4) A copy of the Employees' State Insurance (Central) (15t amendment) Rules, 2007 (Hindi and English versions)

published in Notification No. G.S.R. 465(E) in Gazette of India dated the 4th July, 2007 under sub-section (4) of
section 95 of the Employees' State Insurance Act, 1948.

( Placed in Library. See No. LT 7006/2007)

(5) A copy of the Employees Pension (Amendment) Scheme, 2006, (Hindi and English versions) published in

Notification No. G.S.R.3 in Gazette of India dated the 29t" December, 2006, under sub-section (2) of section 7
of the Employees' Provident Funds and Miscellaneous Provisions Act, 1952.

(6) Statement (Hindi and English versions) showing reasons for delay in laying the papers mentioned at (5) above.
( Placed in Library. See No. LT 7007/2007)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K. HANDIQUE): Sir, on behalf of my colleague, Dr. Suresh Pachouri, I
beg to lay on the Table —



(1) A copy of the Annual Report (Hindi and English versions) of the Central Information Commission, New Delhi, for the
year 2005-2006, under sub-section (4) of section 25 of the Right to Information Act, 2005.

(2) Statement (Hindi and English versions) showing reason for delay in laying the papers mentioned at (1) above.
( Placed in Library. See No. LT 7008/2007)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (DR. SHAKEEL
AHMAD): Sir, I beg to lay on the Table -

(1) A copy each of the following Notifications (Hindi and English versions) under sub-section (4) of section 74 of the
Indian Post Office Act, 1898:-

(i) The Indian Post Office (Second Amendment) Rules, 2007, published in Notification No. G.S.R.511(E) in
Gazette of India dated the 27t July, 2007.

(i)  The Indian Post Office (Second Amendment) Rules, 2007, published in Notification No. G.S.R.420(E) in Gazette of
India dated the 11th June, 2007.

(iii)  The Indian Post Office (Third Amendment) Rules, 2007, published in Notification No. G.S.R.532(E) in Gazette
of India dated the 39 August, 2007.

( Placed in Library. See No. LT 7009/2007)

(2) A copy each of the following Notifications (Hindi and English versions) under section 37 of the Telecom
Regulatory Authority of India Act, 1997:-

(i) The Telecommunication Interconnection Usage Charges (Eighth Amendment) Regulations, 2007
published in Notification No. F.N0.409-2/2007-FN in Gazette of India dated the 215t March, 2007.

(i) The Telecom Consumers Protection and Redressal of Grievances Regulations, 2007 published in
Notification No. F.No.303-10/2006-QOS in Gazette of India dated the 10t" May, 2007.

(iii The Telecom Unsolicited Commercial Communications Regulations, 2007 published in Notification No. 101-
60/2006-MN in Gazette of India dated the 6t" June, 2007.

(iv) The International Telecommunication Access to Essential Facilities at Cable Landing Stations Regulations,
2007 published in Notification No. File No.416-1/2007-F.N. in Gazette of India dated the 8th June, 2007.

(v) The Telecommunication Consumers Education and Protection Fund Regulations, 2007 published in
Notification No. 322/4/2006-QOS (CA) in Gazette of India dated the 15t" June, 2007.

(3) Statement (Hindi and English versions) showing reasons for delay on laying the papers mentioned at item No. (i)
of (2) above.

( Placed in Library. See No. LT 7010/2007)

(4) A copy of the Notification No. G.S.R.477(E) (Hindi and English versions) published in Gazette of India dated the
27" June, 2007 containing corrigendum to the Telecom Regulatory Authority of India (Form of Annual Statement

of Accounts and Records) Amendment Rules, 2006 dated the 20" April 2006 issued under Telecom Regulatory
Authority of India Act, 1997.

( Placed in Library. See No. LT 7011/2007)



(5) A copy of the Memorandum of Understanding (Hindi and English versions) between the Telecommunications
Consultants India Limited and the Department of Telecommunications, Ministry of Communications and
Information Technology, for the year 2007-2008.

( Placed in Library. See No. LT 7012/2007)

Pfty Jiguert 3 IsA FHf aen JuNTeI AP, e 3 Adsifors fravr sigrert 3 wsA @ (off wiferemer sif¥am) @ srier w@lGwL, I
forFoferf¥aa e 19 uee w2 A1 E | -

( Placed in Library. See No. LT 7013 - 7016/2007)
SIeT AATEIoT AGICRT A 5 el (9off SRIY191 sIRRIvT AlGa) & 3ieRial AdlG, 3 forvorferi¥ae ur e ueer w2 X &:-
(1) wrueft aféferent, 1956 6t a1 619 A sl BrerferRad udi B vw-uw gfy (Red aen )l sizmu,
(vep) et Qrilacr wrafere fifdes, crxaorss & ad 2004-2005 ¥ wriwvr 6t @R grr s

() et glac oruer fifiies, e B ad 2004-2005 @1 affe yfRger, Az R aen 3o w2 Briqo-AecRadsism b
ferufore,

(2) 3ugfer (1) 3i 3feerf3ae uq) @1 291 ueer w2 330 3 U e & @Rl golfol aren fAazor (f3odt aen sBEh Jxmon),

( Placed in Library. See No. LT 7017/2007)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD SINGH): Sir, I beg to lay on the Table —

(1) A copy of the Food Corporation of India (Staff) (15t Amendment) Regulations, 2007 (Hindi and English versions)

published in Notification No. EP36(2)/99 in Gazette of India dated the 15" May 2007 under sub-section (5) of
section 45 of the Food Corporation Act, 1964.

( Placed in Library. See No. LT 7018/2007)

(2) A copy of the Sugarcane (Control) (Amendment) Order, 2007 (Hindi and English versions) published in

Notification No. 5.0.1309(E)/ Ess.Com./Sugarcane in Gazette of India dated the 315t July, 2007 under sub-section
(6) of section 3 of the Essential Commodities Act, 1955.

( Placed in Library. See No. LT 7019/2007)

(2) A copy of the Warehousing Corporation (Amendment) Rules, 2007 (Hindi and English versions) published in

Notification No. G.5.R.423(E) in Gazette of India dated the 13th June, 2007 under sub-section (3) of section 41 of
the Warehousing Corporations Act, 1962.

( Placed in Library. See No. LT 7020/2007)






